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Hyderabad ‘A’ Bench, Hyderabad

Before Shri Manjunatha G., Accountant Member
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Shri K. Narasimha Chary, Judicial Member
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3TST / ORDER

PER. MANJUNATHA G., A.M:

This appeal filed by the assessee is directed against the
order dated 31.07.2017 of the learned Commissioner of Income
Tax (Appeals) [Learned CIT(A)]-12, Hyderabad, relating to
AY.2014-15.

2. At the outset, the learned Counsel for the assessee
submitted that the appellant would like to withdraw the appeal
filed before the Tribunal, for which the Ld.DR has not raised
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any objection. On this ground, the appeal filed by the assessee

is dismissed as withdrawn.

3. In the result, appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced in the Open Court on 11th December,

2024.
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